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Government are keeping under const­
ant review the current system of
voluntary price control*. May I know
what is the result of the review and
what are their conclusions?

gferl Mm b MiiI Shah; We feel that
voluntary price control has worked to
the satisfaction of all concerned. But
I cannot say that in every case it has
been fully observed.

Shri Harish Cliandra Mattwr: Is the
hon. Minister not aWare that even the 
trade and industry have admitted
that there are quite a large number
of mills which have introduced a 
number of varieties which have not
circumvented the system of voluntary
price control?

Shrl Mannbhal Shah: That is not
precisely our information. What has
happened is that in regard to some
varieties which are in popular
demand, there is an acute shortage
and the voluntary price control
system has not worked as satisfac­
torily as we had hoped for.

Shrl Nath Pal: Is the hon. Minister
aware o f the statement made by
spokesmen of the textile industry
that because o f the inadequate supply
of cotton, prices are likely to in­
crease? If so, what is the reaction
of Government to their proposal to
import some cotton from abroad?

Shri Mannbhal Shah: This question
would not arise out of the main ques­
tion, but with your permission, I may
say that I am going to deal with that
question later on.

Shri S. M. Banerje: Has the atten­
tion of the hon. Minister been drawn
to the fact that during Dusserah,
Diwali and Holi, prices of cloth, both
medium and fine, went up by 10—28 
per cent in certain cases? If so, what
steps are being taken by Government
to see that prices do not go up like
that?

Shri Manubhai Shah; i f  the hon.
Member goes through the statement,
he will find that I have said that we
are awaiting examination and report

of the Tariff Commission. As soon as
their Report is received, Government
will deal consider it and announce
their decision.

Mr. Speaker: Question No. 2—Shri
Bhakt Darshan.

Shri Hari Vishnu Kamath; May I
request that Questions 21 and 22 may
be taken up along with Question
No. 2 and answered together, as they
relate .to the same subject?

Mr. Speaker: I have received a note
here saying that they can be taken up
together. If the Minister is agree­
able, they may be taken up together—
These questions will be answered to­
gether.
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The Minister of State in the Minis­

try of External Affairs (Shrfmati
Laksfami Menon): (a) Yes, Sir. A
fresh instance of Chinese incursion 
into Indian territory has recently
come to the knowledge of Govern­
ment. A  new Chinese post has been 
set up at MR 7834 E 3501 N, 6 miles
west of SUMDO.

(b) Copy of the Government of
India's protest note in this connection



addressed to the Chinese Embassy ii
placed on the Table of the House. 
[See Appendix I, annexure No, 1],

(c) The Government of India are
alive to the problem and are taking , 
necessary measures for the defence
o f their territories as well as the vaca­
tion of the area presently under un- 
lawful Chinese occupation. It is not 
in the national interests to make any
premature disclosure of these mea­
sures. The Government of India are
also exploring in consonance with
their declared policy all peaceful
avenues for achieving their objective.

Withdrawal o f Chinese Forces in m
Indian Territory

*21. Shri Vidya Charan Shnkla: 
Will the Prime Minister be pleased .to
state:

(a) whether the recently detected
Chinese patrol camp near Chick-Chap
river described by Government as 
temporary, has since withdrawn from
the Indian territory; and

(b) if so, when was the withdrawal
detected?

The Minister of State in the Minis­
try of External Affairs (Shrimati 
Lakshmi Menon): (a) As the House is 
aware the Government of India had
protested in their note dated 22nd
February, 1962 on a Chinese patrol
that had camped 3 to 4 miles east of
their track junction outpost near
Daulatbeg Oldi. The Chinese Gov­
ernment in their note dated 14th 
March, 1962 have denied the existence
of the new camp. It may be infer­
red from this that the temporary
camp in question has since been 
withdrawn.

(b) The Chinese patrol camp which
was detected in January 1962 has not 
since been noticed. However, no
precise date for the withdrawal can
be indicated.

Indian Territory under Chinese 
Occupation

*22. Shri Hari Vishnu Kamath: Will
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‘ the Prime MlntsW be pleased fo:
state:

(a) the total area in square milaa, 
o f Indian territory under the unlawful 
and forcible occupation o f China, as 
on the 16th April, 1962; and

<b) the number o f military hues,
check-posts and other installations
which have been constructed by China
oq the territory so occupied?

The Minister ot State la the Minis­
try of External Aftdn (Shrimati 

Menon): (a ) The nature of 
terrain and other factors in that part 
o f Ladakh which is now under the un­
lawful occupation o f China make it
almost impossible to give a precise
estimate o f the area seized by the
Chinese. However, this figure may be 
approximately placed at over 12,506 
square miles.

(b) It is obviously not advisable
for security reasons to disclose such
details as are in the possession of
Government, regarding the military
installations built by the Chinese in
this area.
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